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MINISTRY OF LAWAND JUSTICE
(Legislative Department)

New Delhi, the 23rd Aprif, 2013/ Vaisakha 3, 1935 (Saka)

. The following Act of Parliament received the assent of the President on the
22nd April, 2013, and is hereby published for general information:- -

" THE SEXUALHARASSMENT OF WOMEN AT WORKPLACE
(PREVENTION, PROTIBITION AND REDRESSAL) ACT, 2013

(No. 14 or 2013)
[22nd Apr.rl 2013.]

AnActto prov1dc prmcctmn against sexual harassment of women at workplace
and for the prevention and redressal of complaints of sexual harassment and
for matlers connected therewith or incidental thercto.

WHERLAS RC‘(lIdI harassment results in violation of the Iundamemdl rights of a woman
10 equality under anticles 141 and 13 of the Constitution of India and her right (o life and to live
with dignity under article 21 of the Constitution and right 1w practice any profession or 1o
carry on any occupation, rade or business which inclndes a right to a safe environment free

from sexual harassment;

Axn wiereas the protection against sexual harassment and the right to work with
dignity arc universally recognised human rights by international conventions and instrumnents
such as Convention on the Elimination of all Forms of Discrimination against Women, which
has been ratified on the 25th June, 1993 by the Government of India:

Al wiiiibaAs 1 s expedient o muke provisions Tor giving effect (o the said Convention
for protection of women against sexual harassment at workplace,
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3 it enacted by Pariiamcnl mthe Sixty~fourfh Yoar of the Republic of India as follows:—

CHAPTER]
a Precimisagy
Shont titke, 1. {1 This Act may be called the Sexual Harassment of Women at Workp!acc {Prevention,
extent and - Prohibitionand Redressal) Act; 2013,
commencemen

(NHh extends to the whole of India.

(3) 11 shail come into force on such date as the Ceniral Govemment may, by notification
in the Official Gazeute, appoint.

Definitons, 2. In this Act, unless the context otherwise requires, -

%

{a)“aggrieved woman” means—

(i) in relation to a workplace, a woman, of any age whethcr employed or
not, who alleges to have been subjected to any act of sexual harassment by the
respondent;

© (i) inrelation 1o a dwelling place or house, a woman of any age who is
cmployed insuch a dwelling place or house;

(b} “appropriate (Government” means-—-

{f) in relation to a workplace which is esiablished, owned, controlled or
wholly or substantially financed by funds provided directly or indirectly- -

~ { by the Central Government or the Umon territory administration,
the Central Government;-

(3) by the State Government, the State Government;

(#7) in relation to any workplace not covered under sub-clause (7} and
failing within its territory, the State Government;

{¢) “Chairperson” means the Chairperson of thc Local (‘umptamb C(;mmmt.L
nominated under sub-section (7} of section 7; :

() “District Officer” means an officer notified under section §;

(e) “domestic worker” means 2 woman who is employed 1o do the household
work in any houschold for remuneration whether in cash or kind, either directly or
through any agency on a temporary, permanent, part time or full time basis, but does
nol include any member of the family of the employer;

(9 “employee” means a person cmployed af a workplace for any work on regular,
temporary, ad hoc or daily wage basis, either directly or through an agent, including a
contractor, with or, without the knowledge of the principal employer, whether for
remuneratfon or not, or working on a volunlary basis or otherwise, whether the terms
of employment are express or implied and includes a co-worker, a contract worker,
probationer, trainee, apprentice or called by any other such name:

() “employer™ means—

- () in relation to any department, organiqation' undertaking, establishment,
cmcmmt institution, office, branch or unit of the dppropriate Government or a
local authority, the head of that department, organisation, undertaking,
cstablishment, enterprise, institution, office, branch or nnit or such other officer
as the appropriate Government or the foca] authority, as the case may be, mdy by
#n order specity in this behalf: _

{41y in any workplace not covered under sub-clause (4), any person
responsible for the management, supervision and control of the workplace.
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Explanation.-— Fov the purposes of this sub-clanse “management”
includes the person or board or committee responsible for formulation and
administration of polices for such organisation; :

_ (iif) in {elaton to workplace covered under sub-clauses (7} and (i}, the
person discharging contraciual obligations with respectto his or her employees,

(ivyin relation to dwelting place o1 house, a person or a household who
cmploys or benefits from the employment of domestic worker, irrespective of the
number, time period or type of such workér employed, or the nature of the
employment or activities performed by the domestic worker,

(4) “Internal Committee” means an internal Complaints Committee constituted
under section 4; '

(N “Local Committee” means the Local Complaints Cominitice co_nsﬁtutcd under
section 6; ’

() Member” means a Member of the Internal Committee or the Local Committeg,
as the case may be;

(k) “prescribed” means preseribed by rules made under this Acl;

{H “presiding Officer” means the Presiding Officer of ihe Internal Complaints
Committee nominated under sub-section (2) of section 4;

() “respondent” means a person against whom the aggricved woman has made
a complaint under section 9,

(n) “sexual harassment” inchudes any one ormore of the following unwelcome
acts or behaviour (whether directly or by implication) namely:——

© (i) physical contact and advances; or
(i) a demand or request for sexual favours; or
(iif) making sexually coloured remarks; or

(i\f} showing pornography; or

1

(vyany other unwelcome physical, verbal or non-verbal conduct of sexul
nature;

(o) “workplace™ includes- -

(i) any depariment, organisation, undertaking, establishmenit, enterprise,
institution, office, branch or unit which is established, owned, controlied or
wholly or substantially financed by funds provided dircctly or indirectly by the
appropridte Government or the local authority or a Government company or it
corporation or a co-bperative suciety, '

(ify any private sector organisation or a privaic venture, underaking,
enterprise, institution, establishment, sociely, trust, non-governmental
organisation, unit or service provider carrying on commercial, professional,
yocational, educational, entertainmental, industrial, health services or fimancial
activitics including production, supply, sale, distribution or service;

(iif) hospitals or nursing homes;

(iv)any sports institute, stadjum, sports complex or competition or games
yenue. whether residential or not used for training, sports or other activities
relating thercto]

(v)any placc visited by the employee arising out of or during the course of
employment including transportation provided by the employer for undertaking
such joumey.
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{viya dwelling place or a house,

() “unorganised scctor” i relation to a workplace means an enterprise owned
by individuals or self-employed workers and engaged in the production or sale of
goods or providing service of any kind whatsoever, and where the enterprise employs
workers, the number of such workers is,less than ien. i ;

Prevention of 3. (1) No woman shall be subjected to sexual harassment at any workplace.
sexul
hiragsmen (2) The [ollowing circuimstances, among other circurmnstances, if' it oceurs or is peesent

i refation 1o or connceted with any act or behaviour of sexual harassment may amowsit Lo
sexunl harassment;—

(£} implied or explicit promisc of preferential treatment in her employment; or
(ify implied or explicit threat of detrimental treatment in her employment; or
(iif) implied or explicit threat about her present oy tuture employment status; or

(iv) interference with her work or creating an intimidating or offensive or hostite
work environmend for her; or

(v) humiliating treatment likely o affect her health or safery.
CHAPTERI

CoNgITrUTION oF INTERNAL COMPLAINTS COMMITTEE

Constitution 4.{ 1) Every employer of aworkplace shall, by an order in writing, constitute a Committee
of lmernal to be known as the “Inteinal Complaints Committee™: :

Complaints . )

Commitlee. Provided that where the offices or administrative units of the workplace are located at

different places or divisioaal or sub-divisional level, the Internal Comimittce shall be constituted
at all administrative wnits or offices.

(2) The Internal Commitice shall consist of the following members to be nominated by
the employer, namely: -
(a) @ Presiding 'Gfficer who shall be a woman employed at & senior level al
workplace from amongst the employees: ‘

Provided that in case a senior level woman employee is not available, the
Presiding Officer shali be nominated from other offices or administrative units of the
workplace referred to in sub-section (/).

Provided Further that in case the other offices or administrative units of the
workplace do not have a senior level woman employee, the Presiding Officer shall be
nominated from any other workplace of the sume employer or other department of
arganisation,

() not less than two Members from amongst employces preferably commilted
1o the cause of.women or who have had experience in social work or have legal
knowledge:;

(&) one member from amongst non-governnental organisations or associations
committed to the cause of women or a person familiar with the issues relating to sexual
harassment:

Provided thal at least onc-half of the total Members 5o nominated shall be women.

{3) The Presiding Ofiger and every Member of the 1nternal Commitiee shalt hold office
for such period, not gxcegding three years, from the date of their nomination as may be
specified by the employer. i

[

¢ f) The Momber appeinted from amongsi the non-governmental organisations or
associations shall be paid such fees or allowances for holding the proceedings of the Internal
Commitiee, by the cinployer. as may be prescribed.
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(5) Whore the Presiding, Officer or any Member 6‘ fthe intcrual Committee,- -
{_c:ﬁ)‘_c_i)‘r't_t__ra\_/cne_s the provisions of section _j;(g;r ur

(b) has been convicled for an offence oran inquiry into an offerce under any law
for the time heingin force is pending against him; or :
B (¢} he-has been found guilty in any disciplinary proceedings or a disciplinary
proceeding is pending against him; or ‘
(«f} has 50 abused his position as 10 render his continuance in office prejudicial
to the public interest, -
such PresidingOfficer or Member, as the casc may be, shall beremoved from the Committee

and the vacancy so created or any casual vacancy shall be filled by fresh nomination in
accordance with the provisions of this section,

CHAPTER I
CoNSTITUTION OF LOCaL COMPLAINTS C{immrrreﬁ

5. The appropriate Government may notify 2 District Magistrate or Additional District
Magistrale or the Collector or Deputy Collector as a District Officer. for evéry District to
exercise powers or discharge functions under this Act.” -

6. (J) Every District Officer shall constitute in the district concerncd, a committee to be
known as the “Local Complaints Commitice” to reccive complaints of sexual harassment

" from establishments vhere the Internal Complaints Committec has not been constituted duc

to having less than 1€n workers or if the complaint is against the employer himself.

(2} The District Officer shall designate one nodz\l_ofﬁéér in every block, taluka and
tehsil in rural or tribal area and ward or municipalily in the urban area, 1o receive complaints
and lorward the same fo the concerned Laocal Complaints Committee within a period of

seven days.

(33 The jurisdicticn of the Local Complaints Commitiee shall extend to the arcas of 1he
district where it is constituted. )

7.1y The Local Complaints Committee shall consist of thie following members to be
nominated by the District Officer, namely:- - o

{a)'a Chairperson to be nominated from amongst the cminent wamen in the feld
of social work and committed to the cause of women; -

v

(5 one Member to be nominated from amongst the women working in block,
taluka or tehsil or ward or municipality in the district;

(¢} two Members, of whom at least one shall be a woman, o be nominated from
amongst such non-governmental organisations or associations comnitted Lo the cause
of women or a person familiar with the issues relating to sexual harassment, which may
be prescribed:

Provided that at least one of the nominecs should, preferably, have a background
in law or legal knowledge:

Provided Murther that at least one of the nominees shall be a woman belonging to
(e Scheduled Castes or the Scheduled Tribes or the Other Buckward Classes or
tminority community notified by the Central Govermunent, from time to time;

(/) the concerned officer dealing with the social welfare or women and child
development in the district, shall be a member ex officio.

(2) The Chairperson and every Member of the Local Committee shall hold office for
such period, not exceeding three years, from the date of their appointmeni as may bé specified
by the District Offcer. ’ :

Notification
of District
Otficer.

Conslitntion
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jurisdiction of
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Commitiet
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(3) Where the Chairperson or any Mumber of the Local Complaints Committee -

(@) contravenes the provisions of section 16; or

(/) has been convicted for dn offence or an inquiry into an oifence under any law
for the time being in force is pending against fim; or

(¢} has been found guilty in any “disciplinary proceedings or a disciplinary
proceeding is pending against him; or

() has so abuscd his position s ta render his continuance in office prejudicial
1o the public nterest,

such Chairperson or Membet, as the case may be, shall be removed {rom the Cormittee and
the vacancy so created or any casual vacancy shail be filled by fresh nomination in accordance
with the provisions of this section.

(+0) The Chairperson and Members of the Local Committee other than the Members
nominated under clauses (h) and (d) of sub-section (/) shall be cntitled to such feces or
allvwanees for holding the proceedings ol the Local Committee-as may be prescribed.

Grants and 8. (1) The Central Government may, after duc appropriation made by Parliament by law

audil. 1 this behalf, make 10 the State Government grants of such sums of money as the Central
Covernment may think fit, for being utilised for the payment ol fees or allowances referred o
in sub-scction (4) of scction 7. '

(2) The State Government may sct up an agency and transfer the grants made under
sub-section (/) to that agency.

() The agency shall pay to the iistrict Officer, such sums as may be required for the
payment of fees or allowances referred to in sub-section {(4) of seetion 7.

_ (4) The accounts of the agency referred o in sub-section (2) shall be maintained and
audited in such manner as may,'iri consultation with the Accountant General of the State, be
prescribed and the person holding the custody of the accounts of the agency shall furnish,
1o the State Government, before such date, as nay be preseribed, its audited copy of accounts
Logether with auditors™ report thereon, '

CHAPTERIV
ComprANT
Complamt of "9, (1) Any aggricved womai may make, in writing, a complaint of sexual barassment al
sexual workplace to the [nternal Commiltet if so constituted, or the Local Commitee, in case it is nol

* harassment . _y . .. .
a so constituted, within a period of three months from the date of incident and in case of 4

serivs of incidents, within a period of three months from the date of last incident:

Provided that where such complaint cannot be made in writing, the Presiding Officer or
any Member of the internal Committee or the Chairperson or any Member of the Local
Commiltee, as the case may be, shall render all reasonable ussistance o the woman {or
making the complaint in writing: '

Provided further thatthe Internal Committee or, as the case may be, the Local Committec
may, for the reasons 10 be recorded in writing, extend the time limit not exceeding theee
moniths, if it is satisfied that the circumstances were such which prevented the woman from
filing & complaim within the said period. :

(2) Where the -aggrieved woman is unable to make & complaint on account of her
physical or mental incapacity or death o otherwise, her legal heir or such other person as
may bu prescribed may make a complaint under this section. .

encihiauen 10. (/) The Internal Committee or, as the case may be, the Local Cormmiltce, may, before
' initiating an inquiry wder scotion 11 and at tife request of the-aggrieved woman 1ake steps
to seitle the matter beiween her and the respondent through F.oncillaiion:
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Provided that no monetary settlement shall be made as a basis of concilintion,

(2) Where asettlement has been arrived at under sub-section (1), the Internal Commitiee
or the Local Committee, us the case may be, shail’ record the settlement so arrived and
forward the sanie (o the employer or the District Officer w take action as specified i the
recommendation, : ' ' '

(3) Tlfu Internal Committee or the Loeal Cormmi itee, as the case may be, shall provide
the copies of the settlement as recorded under sub-section (2) to the aggrieved woman and
the respondent. .

() Where a settlement is airived m under sub¢se¢tidn (1), no further iﬁquiry shall be
conducted by the Internal Committee or the Local Committec, as the case may be.

*11. (/) Subjeet to the provisions of section 10, the Internal Committee or the Loca!
Committee; as the case may be, shall, where the resgondent is an employee, proceed to make
inquiry into-the complaint in accordance with the provisions of the service rules applicablc

complaint to the police, within a period of seven days for registerivg the case under section
509 of the Indian Penal Code, and any other relevant provisions of the said Codc where
applicable: ' o

Provided that where the aggrieved woman informs the Internal Committee or the Local
Commitlee, as the case ity be, that any term or condition of the settlement arrived at under
sub-section, (2) of seciion 10 has not been complied with by the respondent, the Internal
Committec or the 1.ocal Committee shall proceed to make an inquiry into the coraplaint or, as
the case may be, forward the complaint to the police;

Pravided funther that where both the partics are emplayees, the parties shall, during
the course of inquiry, be given an oppertunity of beifg heard and a copy of the findings shall
be inade available to both the parties enabling them to make répresentation against the
findings before the Committee., - :

{2) Notwithstanding anytiing contained in section 509 of the Indian Penal Code, the
court may, when the respondent is convicted of the offence, order payment of such sums as
itmay consider appropriate, to the aggrieved woman by the respondent, having regard to the
provisions of section 15. :

(3) For the purpose of’ making an inquiry under sub-section (/), the Internal Committee |

or the Local Committee, as the case may be, shall have the same powers as are vested ina
civil court under the Code of Civil Procedure, 1908 when trying & suit in respect of the
following matters, namely:—--

(a) summoning and enforcing the attendance of any person and examining him
on path: .

(f)) n;quiring the discovery and producéion df documents; and
(<) any other matier which may be prescribed,
() The inyuiry under sub-section (/) shall be completed within a period of ninety
days.
CHAFIER V
IwQuIRY vTO coMPLARY

V2. (#) During the pendency of an inquiry. on a written request made by the aggrieved
woman, the Imernat Committee or the Local Commillec. as the case may be, may recommend
to the employer (o , ‘

{a) ransfer the sggrieved wornan or the respondent to any other workplace; or

Inguiry
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{4) arant leave: to the aggricved woman up 1o a period of three months: or

(¢) grant such other reliel o the aggricved woman as may be prescribed.

{2) The leave granted to theaggricved woman under this section shatt be in addition 1o
{he leave she would be otherwise entitled.

- {#) On the recommendation of the Internal Committee or the Liocal-Commitiee, 4s the
case may be, under sub-section (/). the employer shal) implement the recommendations
made under sub-section {7) and send the report of such implementation to the Internal
Carmmitiee or 1he Local Committee, as the case may be. :

13. (1) On the completion of an inquiry under this Act, the Internal Committee or the
1ocal Committee, as the case may be, shall provide a report of its findings to the employer, ot
as lhe case may be, the District Officer withina period of ten days from the date of complelion
of the inquiry and such report be made available to the concerned parties.

(2) Wherc the Internal Comunittee or the Local Commitiee, as the case may be, arrives

~al the conclusion that the allegation against the respondent has not been proved, it shail

recommend to the employer and the District Officer that no action is requircd to be taken in
the maiter.

{(H Where the Intérnal Committee or the Local Committee; as the case may be, arrives
a1 the conclusian that the allogation against the respondent has been proved, it shall
recommend to the employer or the District Officer, as the case may be--

(i) to take action for sexual harassment as a misconduct in accordance with the

provisions of the service rules applicable to the respondent or where no such service
rules have been made, in such manner as may be prescribed;

{1} to dedut, notwithstanding anything in the service yules applicable to the
“respondent, from the salary or wages 6F the respondent such sum as it may consider
appropriate W be paid Lo the aggrieved woman o to her fegal heirs, as it may determine,
in accordance with the provisions of section 151

Provided that in cdse the employer is unable to make such deduction from the
salary of the respondent due to his being absent from duty or cessation of employment
it may direct 1o the respondent to pay such st 1o the aggrieved woman:

Provided further that in case the respondent fails (o pay the sum referred to in
clause (i), the Internal.Cominitice or, as the case may be, the Local Commitice may
forward the order for recovery of the sum as an arrear of jand revenue 1o the concerned
District Officer. '

() The cmployer or the District Officer shall act upon the recommendation within sixty
days of its receipt by him.

14, (/) Where the Internal Commitice or the Local Commiltec, as the case may be,
arrives at a conclusion that the allegation against the respondent is malicious or the aggrieved

worman or any other person making the complaint has made the complainl knowing it to be.
false or the aggricved woman or any other person making the complaint has produced any

forged or misleading document, it may recommend to the employer or the District Officer. as
the case may be, to take action against the woman or the person who has made the complaint
under sub-scction (/) or sub-section (2) of section 9, as the case may be, in accordance with
the provisions of the sérviceTules applicable to her or him or where no such scrvice rules
exist, in such manner as'may be prescribed:

Provided that a mere inability to substantiate a compiaint or provide adequate proof
need not attract action against the gomplainant under this section: - . '

Provided further that the malicious intent on part of the complainant shall be established
after an inquiry in accordance with the procedure prescribed. before any action is
récommended.
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(2 Wi;'gi:‘a"e tl‘ig Internal Committee or the Locaf (lfgﬁirir}_ittg:}c, as the case may be, arrives

_ata conclusign that during the inquiry any wilncss;has given false cvidence or produced

any forged or Inisleading document, jt may recommend to the employer of the witness or the

District Officer, as the case may be, to take action in accordance with the provisiong of the

service rules applicable to the said witness or where no such service rules eXIisl, m such
MANNCr as iy be' prescribed. BV '

‘] : B [T .
I5. For the purpose of determining the sums 1o be paid to the aggricved woman under
clause (i) of sub-section () ofsection 13, the Internal Commiitiee or the lL.ocal Commiltee, as
the case may be, shajl have regard (o - -

(a} the memal trauna, pain, suffering and emotional disiress cuused to the
aggrieved woman: : )

( b))—ll;c fuss in the career opportunity due to the incident of sexual harassment;
( c) medical expenses incurred by the victim for physical or psychiatric treatment;
(d) the income and financial siatus-of the respondent; |

(ej-fcasibility of such payment iy Iump sum or in iﬁs:almenté.

16. Notwithstanding anything contained in the Right to Information Act, 2005, the
coitents of the contplaint made under section 9, the identity aid addresses of the agericved
woman, respondeat and witnesses, any information relating to conciliation ang inquiry
proceedings, recommendations of the tnternal Conimittee or the Local Committee, as the
case may he, and the action takei by the employer or the District Officer under the provisions
of this Act shall not be published, communicated or made known to the public, press and
media in any manner- ‘ S .

22 of 2005

Provided that information may be disseminated regarding the Justice secured to any
victin of sexual harussment under this Act without disclosing the hame, address, identity or
any other particulars caleulated to lead to the identification of the agarieved woman and
witnesses, ’

7 Where any person cnirusted with the duty to handle or deal with the complaint,
inquiry or any recommendalions or action to be taken under the pravisions of this Act,
contravenes the provisions of section | 6, he shall be ligble for penalty in accordance with the
provisions of the service rules applicable to the said person or where no such service rules
exist, in such manner ag may be prescribed.

18. (7} Any person aggrieved from the recommendations made under sub-section (2)
of seclion 13 or under clause () or clause (i) of sub-section (3) of section 13 or sub.-
section (f) or sitb-section {2) of section 14 or section 17 or non-implementation of such
fecommendations may prefer an appeal to the court or tribunal in accordance with the
provisions of the service rules applicable to the said Person or where no such service rules
exist then, without prejudice to provisions contained in any other Jaw for the time being in
force, the person aggricved may prefer an appeal in such manner as may be prescribe.

(2) The appeai under sub-section {7} shall be preferred within a period of nincty days
of the recommendations,

CHAPTER VI
DUTES oF EMeLOVER

19. Every employer shall. -

(1} provide a safe working environment at the workplace which shail include
safety from the persons coming into contact at the workplace;

(/) display at any conspicuous place in the workplace, the penal consequences
of sexual harassinents; and the order constituting. the Internal Committee undec sul-
section (/) of section 4;
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(¢) organise workshops and awarcness programnes ot regular intervais foy
sensitising the employecs with the provisions of the Act and oricntation programmes
for the members of the intemal Committee in the manner as may be prescribed;

{(dyprovide necessary facilities to the Internal Commitice or the Local Commitlee,
as the case may be, for dealing with the complaint and conducting an inquiry;

fe) assist in 'sehijrihg"ihé‘at't'éndéifc'c"bf respondent and witnesses before the
Imernal Committee or the Local Committee, as the case may be;

(f) make available cuch information to the Internal Committee or the Local
Commitiee, as the case may be, as it may require hav ing regard to the complaint made
under sub-section (1) of section 9,

(g) provide assistance 10 the woman i she so chooscs to filc @ complaint in
relation to the offence under the Indian Penal Code or any other law for the time being
in force;

(h) causc Lo initiale action, under the Indian Penal Code or any other law for the
tifne being in force, against the perpetrator, or if the aggricved woman so desires,

where the perpetrator is not an employec, in the workplace at which the incident of

sexual harassment took place;

(i) treat sexual harassment as 2 misconduct under the'service rles and initiate
action for such misconduct; ' ’

{N monitor the titnely submission of reports by the'Internal Commuttee.

L CHAPTER VIi o
DUTIES AND POWERS OF DisTRICT OFFICLR

20. The Distriét Officer shall; - -

(a) monitor the timely submission of reporis furnished by the Local Committce;

" (b) take such measures as may be necessary for engaging non-govemmental
vrganisations for creation of awarencss on sexual harassment and the rights of the
wWOomen. .
CHAPTER VIl!
MISCELLANEOUS

21. (/) The intemal Commitice or the lLocal Committee, as the case may be, shall in

cach calendar year prepare, in such form and at such time as may be prescribed, an annual
report and submit the same (0 the employer and the District Officer.

(2) The District Officer shall forward a brief report on the annual reports received under

sub-section (/) to the State Government,

22. The cmployer shall include in its report the number of cases filed, if any, and their

disposal under this Act in the annua! report of his organisation or where no such report is
requived to be preparcd, intimate such number of cases, if any, to the District Officer.

23. The appropriatc Government shall monitor the implementation of this Act and

maintain data on the number of cascs filed and disposed of in respact of all cases of sexual

harassment at workplace.

rESOUItes, -~ .

24. I'he appropriate Government may, subject to the availability of financial and other

() develop relevant information, education, communication and training
materials, and organise awareness programmes, 10 advance the understanding of the
public of the provisions of this Act providing for protection against sexual harassment
of woman at workplacz,

A3 of 1460,

45 of 1860,
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() formulate orientation and training programmes for the members of the | Deal
Complaints Committee.

254N ‘Thé'appropr;'am vaemment, on being saiisﬁcd that it js

public interest or in the interest of women employees at a workplace
writing — - ' :

necessary in the
to do so, by order iy

. (aJcalluponany employer or District Officer to furnish in writing snch information
relating 1o sexual harassment ag it may require;

(&) authorise any officer 1o make inspection of the records and workplace in

relation to sexual harassment, who shall submir a report of such inspection to it within
such period as may be specified in the order, s '

(2) Every employer and District Officer shall prodice on demand before the officer
making the inspection al) information, records and other documents in his custody having a
bearing on the-subject matter of such inspection. o

26. (1Y Where the employer fails to-- o

{a) constituie an luternal Commiltes under s"ub-scction (7} of section 4;
() tike action under sections 13, 14 and 22; and

(¢) contravenes .Or atfempts lo_contravene or abets contravention of other
provisions of this Act ar any rules made thercunder,

he shall be punishable with finc which may extend 1o fifty thousand rupees,
(D1f any employer, afler having been previously convicted of an offence punishable

ta---

(/) twice the punishment, which might have been imposed on a first conviction,
subject to the punishment being maximum provided for the same offence; )

Provided that incase a higher punishment js prescribed under any other law for
the time-being in force, for the offence for which the accused s heing prosceuted, the
court shall take due cognizance of the same while awarding the punishment;

(if) cancellation, of his licence or withdrawal, or non-renewal, or approval, or

cancellation of the registration, as the case may be, by the Government or local authority .

required for carrying on his business or activity.

27. (/) No court shall 1ake cognizance ol any offence punishable under this Act or any
tules made thereunder, save on a complaint made by the agerieved woman or any person
authorised by the Internal Committee or Local Committee in this behalf:

(2) No court inferior to that of a Metropolitan Magistratc or a Judicjal Magistrate of
the first class shall try any oftence punishable under this Act,

(3) Every offence under this Act shail be non-cognizable,

28. ‘The pﬁwisinns of this Act shall be in addition to and not in derogation of the
provisions of any other law for the time being in force,

29. (1} 'the Central Government may, b notilication in the Official Gazette, make rules
for carrying out the provisions of this Act. ‘

(2) In particular and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely;- -

{(«) the fees or allowances 1o be paid to the Members ynder sub-scction () of
section 4;

() nomination of members under clause (¢) of sub-scction (/) of section 7

{¢) the tees or allowances to be paid to. the Chairpcrson, and Members under
sub-section (/) of section 7; .

under this Act subsequently commits and is convicted of the same offence, he shall be liabje

 offcnee
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(¢} the person who may make complaint under subr-section (2) ol section 9,

(’e) the manner m’inquiry under sub-section (/) of seclion 11;

{/) the powers for making an inguiry under clause (¢) of sub-section () of
section |-l

) the relicfto be recommended under clause {¢) of sub-seetion (/) of section 12;

(hj the manner of action to be taken under clause (7 of sib-section (3) of
section 13;

(i) the manner of action to be taken under sub-scctions (/) and (Z) of section 14,

0 the manner of action to be taken under section 17,
(k) the manner of appeal under sub-section (1) of section 18;

(/) the manner oforganmno workshops, awareness programmes for sensitising
the employees and orientation programines for the members of the Internal Committer
under ciavse {¢) of seetion 19: and

() the form andtime for preparation of annual report by Iniema! Committee and

the Local Lummntcc undcr sub-section (/}of scctmn 21 o

(3) Every rule made by the Central Government under llns Act ‘Ehrl“ be faid as soon as
may be afler it is made, before cach House of Parliament, while it is in session, for a totai
period of thirty days which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately foliowing the session or the
successive sessions aforesaid, both Houses agree in making any modification in the rule or
both Houses #gree that the rule should not be made, the rule shall thereaficr have effect only
in such modified form or be of uo effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of dnythma previously
done under that rule,

(#) Any rule made under sub-section () of section 8 by the State Government shall be
laid, a5 suon as may be after it is made, before cach House of the Staic Legisiature where if

© consists of two llouses, or where such [egislature consists of one Housc, before that

House.

3o, ¢4 Ifany d:ﬂ'culty arises in giving effect to the provisions of this Act, the Central
Government may, by order published in the Official Gazette, make such provistons, not
inconsistent with the provisions of this Act, as may appear to it to be necessary for removing,
the difficulty:

Provided that no such order shall be made under this section afier the expiry of a
period of two years from the commencement ol this Acl.

(2) Every order médé under this section shall be Jaid, as 000 as may be afu.r it is made,
before cach House af Parliament. ,

PRCMALHOTRA,
Seey. (v the Govt. of Indiu.

CORRIGIENDA , ,
THE PREVENTION OF MONEY-LAUNDERING (AMENDMENT) AC‘T. 2012
{2 0f2013) '

At page 18, in line 2, for “ANs". read " Ant”.

Al page 21, in line 14, for “Protection”, read “(Protection)”.
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CORRIGENDUM
THE UNLAWFUL ACTIVITIES (PREVENTION) AMENDMENT ACT, 2012
" (3 0f2013)

At page 6, in line 22, for “clause™, read “clause”,

V.

CORRIGENDUM

THE BANKING LAWS (AMENDMENT) ACT, 2012
(40f2013)

- Atpage 8, in line 29, for ‘sections 30™," read ‘section 30,

CORRIGENDUM

THEAPPROPRIATIONACT, 2013 .
(90£2013)

_ At page 1, in the marginal heading to section 2, for “4715,54,00,000”,
* read"49715,54,00,000". -

GMGIPMRND—354GI(S4)—23-04-2013.






